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wera Wil oda favafaene
(Wag @ ferrmE sfavfa enfda v s favafaene)
RIPKCE]
AfTERY, 29 3, 2017

. 111/ eoleRgdl /5w /2016 /1187—38 fed fear oar @ 6 aar favafdere «ifdfm
2009 @1 U7 28 AR favafdenraa uRffem @1 3741 | 4 ve wieal &1 Sua @-d gy favafaere @ &Rl
R 7 AT FRAT 9, 10, 11, 12, 13, 14 AR 15 BT AT fbar 7 |

faeafaerera aRfem o \fafyy 37 # SeoiRgd wraem=i & d8d Sl 1eaQe < Udd €, 9 \erd UIfrary
@ AT & gRA aTe FWrEl B |

AT H&AT 9
gaufaa o1 da1 yRafeat FAega v od don o vd saveifia

1. HANIId Teh YUichlioleh df-ieh SAEBIR BT S 5 Tegd @ o S =g+ AT b1 wwgfer ux Arefl Fgfen
P SR WR Ure aul & dRIb & g Frgeh fbar Siewn, e SRl uRYg R Ueh 9awy did & fofg
TP fhaT ST Wb © (T UG & WD SgUTaT SWRId) IR g fAvafdenerd oga™ RN gRI
AT HHT SR FHI—FAHT R BRI URYG §RT JAT e I UaT fhar SITQ |

Tt yom gerfd &1 P gomge (fAsiiex) gRT & SRR 3R a8 9 91 &1 F9aafe & fofg o
PRI H FIRT =T |

AT T8 & Heafya ars 9y o1 g § |qa1ga 81 S |

2. I Herafa TR Al B o e /| 9 ufdgie omeR R g o o &, S9e! dar
P! FEe ok o 9Rd WReR &1 gfagie Fml & wfid 8rm | ot I8 6 @aufa @1 9 ) eRi
aRvg g1 ufifgie W g goafia o fHuiRa safer & uger yerad= far S wamdr 2 |

3. 9 Gerdrad @ e Reh 21 frdT Sid Herdfd w0, JguRer aerar fE o SR § 3T U W B
e # oraef B O 99 UT @ Hil @1 e fed 09 afdd grr B Smem it gernfa R s
Seed & forg Fge far e |

2927 GI/2017 eY)]
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prdred BT AT A B raa Brl fore fog gy sar a1 sofl & fog FeiRa arsds »
(Feh) BT YT BAT BT |

AT B FaT & e iR T €l BRl ST fvafdened & IR—sradrel Bl o forg favafaerey g
e iR &1 S |

Horafad BT eATaD! AR 3 Verfldrs HHAT BT BIedER HI URY @ ey H Fm i W wH=rRar
D faog UG PRATS B, Sird YR BN Od dfdd B, S el oF qerar 89 W e %
JRIAT Hx a1 Jagfg A &1 AHR BF1T | WY T8 -

(@) Bz A1 U1 &5 9 Td AERINUT &1 a1 SN o9 96 9 HARI Bl IqD Gag H I
PRATS B [0 PR I BT JRHYH ATR Y&H el [T I |

(@) Iu—ds (@) ¥ faffde s ARG F=d 87 Hordred & fHdl e & [9%g Hetufd B Ul 3
ST A 2 |

@) TRl Sifg | I8 ¥de BT 2 & RINT B aren < qerafid @ Wit 9 9ER 8, S & |HE

W gHead SRR & T Faufa B e RUI uRgd ST AW T8 fF el & e |
JERINT € & favg & uRYg &I ardfiad @ I Fahell 2|

Foafaa srf uRug iR Al uRyg &1 ued dfea g, oifds 39 S Wiiexvil &1 \ew T8 BRI 3R
Fedred BIC B Uod A Afed BN |

FAGrId $T Hdd AT & -

(@) Reprs, AWM AR iR BRI URYE §RT Hedad & gga @I M5 [Aeafdaraa &1 o= FuRy &1
JTfHRETOT AT |

(=) HIe, B uRye, efdrs gy 3R 39 TSRl gRT F1geh Affcal @1 do@! B gl dael i
el B SR BT |

@ P, 1 uRve, alm uRug ok 37 mfeRadl gr1 fg® fosl afifl o @ deai &
BRI BT RIS @ |

(=) HIe, BRI uRYg 3fR Weilis uRvg & el TAER Gael BRI B Farer |

®) faeafdenrea & wRGIRAT & Joai & FRE @ (S9d IR 89 & qid d1%) 3R Hrigfa o
raarare gHemede (ARTeR) & ur a9 |

@) foeafdenre® g™ 39 Sl s9e favg dcl a1 sRaedl # favafdenem @1 wfoffa @<
JEIRAFT TR FWIER BT AR SIfFaesi B FATTT B 3fal 39 Sewd & forg ufafafy fryes
BRAT, 3R

(®) U 1 ol &1 fwres S uRfeesi, srearesn ar fafemi # e fafafdse & sremar ord aRwg
FHAU ERT FR—T9 UR ey e far war 8@ |

wkkkk

JLATIRIT G&AT 10
faa s & Qar yReferat, ffeas va ord

fax e e qoietfers dafie et 8rm ol g9 Seed @ fory fed =ge wfifa @ wwdfr av el
it & MR WR Ui a8t & dRiETd & forg fge  far s, e Fgfe of orf aRvg gRT e 9wy
Ay & forg Fdipa fHar S Faoar 8 (394 Ufear & FfEd gured SURi) 3R = fdwdfdernery 3™
JRANT ERT T WA R FHI—T9I R B URYg gRT JAT Ffiga Ia= ga fam Srgam |

T ver o e @ gfda @araer ([Asier) gRT & SRAN 8k 98 o9 A1d & T9mE & forg
3T BRI § HaRT 32 |

e 2 o fax o aras af @t omy § Jarfgd 81 e |

Tq fad e &1 ug R 21 srar o9 fad Sif¥er) wvordn, rgulRefa srerar fhedl o=y SR | ow ug
W BRI e # el § A 99 U & Bl @l ured fdl U i gRT fBar S S et gRr
9 St & fog fages fama e 2

Ife fo e AReR srerar ol o AvTee /R & ufafgfes W= fges fasar Srar 2, o S dar &
e SR 3 WRA WRBR B AfFgRe M|l | a8 | T I8 b el @ Wi R $ri uRug
g1 ufafgfs w e o e &1 MuiRa oraf & veel yeamad= faar @1 |adr 2|
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10.

1.

focg e & a1 & FEye iR ot 98 B o favafdenem & IR—srereh it & forv favafaerer
gRT gorr fReifRa @t sl |

foa afSert @7 srafoid smard @ urEr B e v gemmasy g & oo & forg fRuifRa asw
BT (o) BT T HIAT BT |

T Ry @1 war, ggl, W, wfdw [ R o=y JartgRy fRaami & Fded ok e @81 8 S
Rrvafiener @ Iv—sraeTel Bl & Ry ST T fvafiered gr g fuiRd fby s

o sty foa afafa &1 uas wewg 8, difd 39 |ffd &1 Je 781 8|
o afdrerd g

(@) faeafdemera @1 MR &1 dM wideer e S &k Aeafderem @ foxia Afa & dey #
faeafdeneaa &1 @erg & SRAfT |

@) PRI URYg fEr Heufd gRT AU Y I7 gRM—M s1erar fedree gRT I FeiRd o= faxia st
BT SHB gRT Fqres fdar S |

P uRvg & R faw e & frfaRea <R o 8 —
(@) feafdered & g (}IN) SR A |ulty |fed Wi |ultrdl ofik el &1 Fanford iR uefed

BHRAT |

(@) IE ghRad o & o uRvg g™ U af & foy feiRa smadf &k iR—enadf erer dmm |
aﬁmaﬁsﬁ?wwmmﬁmzﬁmﬁwmﬁ?ﬁ%mmﬁamw
&

) feafdere & aiffe oaRll ok Tue & fMor & forg ok o uRug o g7 ugfd &1
IR I TR BT |

) TG 3R da A9 @ Reafey ik faert & Rafy w waq AR <@ = 1|
() ST TR BT YT IR R @1 3R WRINT #§ Y S %@ HU8YT a¥idl UR Aelg QT |

(=) I8 GARFd & 6 wadl, g, wirer iR SuSl & IR HT e @A fHar oy siiR
aft Fraferl, fm, S iR foRmfiga JarTeeel & SUSRel 3R o= UMy Al & Wik
PI Sifd BT Y |

(8) JITEHT 2 3R g A<ty IRl &1 el & ga § a1 SR gdb B Tl HHAR!
@ f3%g IqRMNME BRATs B Fd o1, AR

(S7) =l Praferd, fumT, @g, TANTNS, Heldeay erar favafdened §R1 gRE W | gEr
forgr fdaRell, ST 98 U B FereT & o savgad WHel, Bl AAT HRAT |

o @i g7 Srerar Hd uRvg gRT g9a forg fafdad wifdrga afts grT favafaemea @1 <7 f5f o9 @
forg & E e & gaot § wgfad a afa faar o |

TSI AT 11
WNgr FraFe @) d9r uRafe™t, feas g ord

e fFriEd ufa 9d & eRiee & fow e fear som e fgfe w8 seew @ fog wifed @em
A @1 RRel W) e el & omeR w e | g8 ferfae aael sfRer B st Fgie @
PRIGR URYg gRT A 3fafd & oy TP fbar S Fadl & (S Ufear & Agfad Fgurer SuRid) |
IV favafdenery e SRINT gRT JoI WA SR THI— R S URYE gRT oI 3FfPd dd=9 Iam
GRS

wg I 5 wen e ae af @ omy § Jarfgd 81 e |

9 e faEe &1 g R 8 erar o9 O if¥er o, srguRefa sierar i o &RT 9 e Ug
W BRI e § ogHel € Ue & il Bl wred fedl U @afRh g1 fBAr S S geufd gRT s
Sewd & forg fge far Sime |

Ife qRen Fas TR 3@l fHdl 31 e /dem ¥ ufafgie w g fear smar 8, o sas) dar
$ FEee &R ot wRa WeR @ gfatgie FoEl 9 wiia @R o aE e gedfa @ S ) eRi
aRvg g1 ufifgie R g o ey &1 FuiRa eaf & ugel wyorad far o | 2 |
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10.

et g9 favafdenera a1 el o0 WM/ WRaR iR 39a el @ fhell SR &1 wen fEe fyw
frar < 2 a1 a8 wen fEe & wu # FgRe @ gd o darfgiy fRdems A @ arEar @ e,
I A (G AW wfas [/ sfeerll wiaw [/ dee /Suee (=g /IRl A Wl ) |
eMRAT 81T I, 3R 9 T SR k24T 99 dd 98 S99 Us UR 391 JTHENUeR SNl I & |

T fRi=e B SRS a1 gr=ar 8 forgs fov Jemrisg 7o & 99 & forv fuiRa amsaa
B (Yeh) BT I HAT BT |

e A= @ Jar & ey iR ot 98 B o favafdenem & IR—sraereh it & forv favafaerer
gRT gorr fReifRa @t sl |

TRe fRi=p @Y [ar ® fRduE iR T 98 B o favafiene & IR—saerh s & o T R
fareafaeme g e fRuiRa fear S|

e Fae Hag eyl g1 FEiRd wuke orguR fawafdener & udesll &1 waweru SR arefieror
BT |

fafm, aRfT SR e & urau & i UNieT fRiEe S9 dadl IR Bt BT e B o
F URY AT HAUf §RT FHI—F7I TR WeT fRi=d 37 |fuT oy |

AT HE&AT 12
YEIBTe eAe B da1 uRaferal, Feee va o

TG ege $1 gfe 59 Sewd & fog 1fed @ afify @ RawiRel w el i & emaR w e
IE YUidlfeld IR ARSI BN | s9a FRIfh @1 RIeR uRvg gRT 999 oaf & forg Fdiga far
ST HHar & | favafdered e SRR R T WD IR WHI—8Hd R BRI URYg gRT eI 3ified
I e faa e |

GRIPIAT AT Pl D WRPR GRI IAT TR AR FHI—THT R P URYG §RT FAT M I 3R
i ga fbd S |

RIPIed el B AT & Faed ok w981 B Sl favafdene & iR—sradrel S & forg wwa—w
R faeafdenea grr gon fFuiRa fear Smo |

I QIS e WRPR 3Mqal bl o/ Wi /A 4§ ufatgfs W fged fear Simar 2, @ saa)
HaT & e R ot 9RG WReR 31 afafgRe a3 @l 8 o 98 6 geufa @ @i ) el
aRvg g1 ufifgie w g O e &1 FuiRa eaf & uge o far o | 2 |

YRIBIE AEel Bl ARSI AT I urae Rl s forg gemrisy wee a1 soft & fog feiiRa
TS W1 (Yoh) BT T HRAT BT |

URIPTeTd JedeT BI dT & (ae R el g81 B Sl fAwafdened & IR—@arll HiRl & fory fwafderea
gRT g FeffRa @1 S |

RIPIed el Hag el g1 FEiRa Aes sgaR fAvafdeney & JRibIerdl Bl aveiTue AR Sfefefor
BT |

e, aRfRM iR s & wrausi & S| e fRi=® 99 sl iR Hrl &1 frsared s S
BRI aRYT 1Al FAUT §RT FHI—FHI R TIPS FeTe BT AU G |

AT AT 13

Rigral iR 3 drefe HHaRAl @ fay Qar v IR Gfear & a9 AR ol

foeafdene & Rl ¥ IR o, tARte IRl a1 afde Rl &R o @t | ' o
fregfener # a1 favafqered grRT Wifta B0 o Piefsl a1 AR ¥ LY TS PR AT WS BT H
HaT Y& B & oy fFga far S 2 ok ST regreell & g1 Rl & wu d #9d fbd S € |

feafdere &1 e R, fOvafderag & gofefes aarfl diem 8rm &R o @ w9 J8

foeafderera &1 war § eI/ AT SR STUH I WR R I, 1T, JfvThiferd SR dael et
BT A & BT/ BT |

(@) P aRYg BT Al & 41 fazafdenerd o1 oI5 1 Riete goier A1 quciel Y A 9 AT qMed
A I, o Al @aam a1 AR § oA ol e H ar o= R W el |
&I/ &1 |

o e 8l
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(@) AN A © b Fould @1 e 4, Rierdl @1 feafdarey &1 wen & @dftq, ar dafie awe,
J HaT AN, 3 AfRId BRI, YbTer AT/ SeAifder ardl, O R a1, 1= b1

FT, B B T S

@) AT Tt T 2 Rierel @1 fAvafaena sgem oMt & fen FAdel & SaR Srwy™, UdrRH,
AR IR FEeH, RGN e srdwdl § 9fha wu | el em @ foy, favafeemem & gd
STgAIET W, Ureafed faar Sie |

HAdA b GHR—

3. Hue G B @Al # Rerdl & dM FT de, gRER d SuRAfT iR Rrervr, oy, wlen, qodie, qreamA
faer, Td eggd @l Ul 9 wdfta afafitEl feafdere sgem o g1 FEiRa weEs & srgaR
g |

4. Seafores el FEfRa Al @ ureasd &k wrdt Rewr 1 98 o= orf o e, uremat SR
qTSTHH, TANTRTA IR &R B, SFSIRAS BTl BI TIET AR Jedidd A AT S, Herm 3 AJmAT BT
TG WG BT & HeAT A GAAd HrI s Rerdt & wrafie wder g |

5. JerE & s ugasHl & R @ faRed Rel @ seiie @ ot § 6 3 oy uerE, e,
JPTE S R IMfe B Ferar o # I Ao A9 4 AR IgHAT A A9 difgd wWuwisii # dfha wu
{ TR BT |

6. R fAafdenaa & o, @< 3ifh o)) Whd drs, e gRve iR & uRug & ol A &1
gﬁﬁﬁﬂﬁﬁﬁﬁﬂﬂ@ﬁﬂﬂﬂ%ﬂeﬁ?ﬁmwwmEﬁlevuﬁ‘sﬂ,ﬁé‘%ﬁsﬁ?uﬁﬁW%Wam‘
|
7. TRAd ReTh, T W g drel, ARREE & UH AR AR $ JgAR favafderdy @l e
AR # W7 @RI SR 31U wdell BT uled dT | &R Riee fdvafderem @1 v wfafafeat § wnr o
IR favafaerem # 59 dRE @ &dAl & e FT, o B fRfem, g3 &R swwwl & orgeR, &
TII—FI R 90 8, S9S fory maeaeds g1 |

8. TRe Rere feafderey 4 ve Ree & wu 4 Fgad 8 iR el Ry wae / fawmr /s | S9!
o FYfaa fawafdener @1 aade SeRd IR STaRadhdl & AR B | fawafderey s wahal / fawm
IR Tl P TEeN SR, IMaIHARI 3R IRRATTAT & R W WU &7, € B, G FATd B
IR AT & &1 IfeR @ iR fovafdenen & wafow R & gaR, feedl  97a st &

fgfea, frgfad @1 e gea |
gRdler (U@ 2rafd)

9. gt BT SMAAR W dRE 7SN @1 fafy & forg uRdlen (vw orafd) w fgaa fBar smom, A fassdt @
Rerfd  uRdle @1 Bt @y 24 7EH A A 81 B0 | AR 19 & A=A I ATl AT B AFAR
& uRyg gR1 rged Rieret w aRdien @ ot any € gl

Ay (gRedvor)

10. I8 FHodrad &1 @ BN 5 a8 Ree & aRAen (RE o@fd) & 9ue 95 &1 Gr, S gRkeg &
A U DY, IR B 7@l T B B 40 3T Ul |

1. S URYg & U I8 ARPR BN fF a' R @ Fyfaa ghled oo a1 s@ gRlked 7@ s a1
I TRJNET B 7 I TERAT, offdhT IR 1 oafey el ff Retfy # 24 w0 | Surar 721 81 A |
AT = 7 & Rere o Fygfad &1 aom= 7 & &1 fofg o uReg @ SuRerd aewl &k aifd &
qrel FERI & ] feTe 9gAd & WIRT BRI 8 |

12, af F 9Rvg 7 v Rers @1 Frgfoa @1, S aRdlen & 24 7EW &) afy T BF & ygel, a1 R
@1 fawRa aafy & ofd | ugel, AT S ff AMe 81 FAd T B BT e fhar € a1 39 Rierd a
gq%! folRad o dohlcl TTa | S99 dfy @1 §AIRT & 30 3T & +fiar & Smgeft |

da 9fg

13, IS Res & 909 # gfg ol & ogar &rfl, 5@ a@ & $1d aRyg @& fofa gR1 9 A a1 <enfia
frar <o | g Rt Rraet 9071 gfg &1 wIffid a1 e &1 u=ara @1 AT § S9 (0 9 foRed wu #
G BT AAER AT ST |
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BRI YsaigA~< gRT YgI—ifd

14.  fIwafenem @ RIS NHERI/ THIRITE WHERT /MBERT &I Ui, HRIN Usaias<e & Jed 3
foeafdenerd orgem oA g1 iR vafed ok T9a—wwa R Efed AT /S ml & grRT srgefia
grfY |

Qg # w9

16, SfAIFFH 25 & UIAUM & S favafdened H Wil ug R A Riee 99 @ AU a1 SR ST 5
TP ART WRPR AR fIRafdeneay e AR gRT HI—Hd W FeiRa Jarghiy & 99 gra 9 &R o |

() g afe fedl Riete @ Jarfrafin @ a7g A deafe 99 & SR & 99 81 9 7 a1, 9
I BT & H @R B g T /g BT o drd a1 T 81, 1 uRvg, gerafa o S
W, 99 Rrerd &1 Aeafors 7 @ 3fd ad @l fedt ff sraf 96 & forg Ay e daar 2

(&) wReg foRIY wal § te Refe & Jartghy 81 S W fAeafdenerd s RN §RT 9Hd—80d W)
9 Gy # N Ry T Il @ R WR g 99 wfder W gt faar s

AraeIR® ErR AfEdar
16. WP Rere fwafdened gN TR—a9d R 991 T AR SR/ searee, el ok st ok
AR AT BT AT B T BT |

(@) AN g 2 6 v Rers @ Fyfad & uverd S9a dar Ml 3R wal § S9e uedM, I,
g9 ghy, wfas [, JarfgRy o, AargRy @ oy, aRder o T, Fawrer, FaHRT B 94
R JAIGRT § BIS daalrd T8l Har ST aifs I8 W $89@T Uiiddgel Y9d 7 TS |

17.  favafeener &1 9% e favafdened gRT T9a—99g W g9R) T 3MaR AfdT & UTels T | T8t ddb
=g formt &1 ey 2 o REfeRad Tafodt /ve favafdemerm & Rre & v gfed e & w9 #
TG |
() AU §RI, Wl dre ENI, GHRIRIA g§RI, Pls dls 3% Tl gRI AT fa9ET gRT |l 18

IR S eugd & UIgahAl BT UGHI, I GAIevT SRAT A7 3 JRIAEG IR g urguaat
R TAfARRN & &= 4, @] AT BT & ARIH H IRATDR |

@) faeafdenred gRT SS9 II—g R A T8 ReeiRal & v #§ el dAr a1 Suelr dxAr At
SATORATET BRAT |

) faeafaenera & e, Seafdre wxemait a1 yeIRrmRal & i &1 999 J IRAER BT |

(T
(=) AT SR URTA AfThaT & SeadH AHDBI BT Ut F BRAL UGl & Yaferd i, ARt ik
Affefad & Sfaefa el ave o wfiecs It # wfier g

®) oy fofafert # weger a1 et Her=iaT—

() IRER & I IR AU ARG Sias W ST SR 3= BTAl dHamRal 3R are
AT Bl BET AEHHAl JITET TAT URER & RIclh ISHAT H A9 HT |

(i) URER H WUSTRGAr gon R fRAT b den Sifd, U, €W, Sa a1 6 RS
fewo) BT |

(i) O Bl R Tfafaftral & Yeraar o favdfaere & faal ¥ coxdr 81|

@) 39 remresl # Afgd @18 M 9rd, 1w 9T &R orgw | ArdGie #E WR AT AfAARI, AR e,
SIS H Rigidl @ favg # 3w oelT 9d ad o & e & AfeR d gwaay a8 oY |

INEE]

18. & e &0 N w9y favafdene 1 e wu # Jaer qar a1 fawafdenerd &1 39 78 &1 909 Shx
fareafdeneaa & ATT U STy A FR WHhdT © |

19, @l @ 3afe, aRdiemell, dfdarere, SRRl ik deef Rl & ddy § a1 ST da & Hag H TP HEN
1 B |

20. AT 9aRN AT © b, BRI URYg U fddd R §9 Il Bl AR BT BIS AH! ¢ |

forRaa srgaer
21, S fawafderera sfafm 2000 & AT aRT 33 (1) & Srvia, favafdeme™ e & W U fafad
JaE BT O] UIed g9 AT Herieb 1 H f&ar T € SR s A#a—aa R guR &1 W& © |



[T IT-ETS 4]

YA T TSI SHERO 7

Hefre feaw, YR iR saeilt @ fFram

22, Ve A, PRMRI R Fadrer I At M ok o, 9Hi—way R favafderey oged S g™
feriRa grf |

gafiga 9lm MRy @ 399 &1 MR-
23,  9Rd WHR §RT 9—999 R FuiRa sl & srgar |
et &1 aRssar sa—

24, I8 FHodrad H1 A BN 6 98 UAd AN S HHATRAT BT T W S AR BT ¥ AR B 8, T
quT 3R AbIeid GRSl A B Gl $9 AR & YAl & AJHY IR X AR I FaRerd - |

25. Riempl @1 aRwedr H9 wafdere e R gr1 FuiRa aFel & sgaRr iR gmm| Rl &
aRear w9 FEiRa xa g9 FrafaRed Rigial @ s J @ s |

(®)

(@)

(@)

=W # aRear H9 & FuRT afdd & 99 o 3 fgfed & a9 & S arell emaRd dar &
3R R BT |

afe g |fafd g1 feafderem &1 318 e v 994 o & forg fsll g fawmr /e,
feafdere & ol T A Fgaa far o € /9IRll € O S9! aksdr w9 [Jeafderea 4
A U8 W IHD! W g & & | T & eR W B |

I o= afafT grT ve B foF # 1 a1 91 9 iftre Rrmel o1 wafta e srar € @1 e afafy
& U I8 fRSer BN f5 98 aufad il & aRe & MR R S9aT aRksdar wa fuifRa
PN 3R TE MR Jar # ST aRear %9 FiRa &= # f ugad gr |

g / uar=a Rietet @& akssar wa &1 MR SReR vsardde do & sata aen fawafdernery
IS IMINT gRT 39 way # fwiRa e fder /fmi / ek amal & srgeR 8rm | afs sRer
TSIiHe WM & Irid R R @ g 99 Us/Ug # Ureia far oiar § a1 99 S
TS /U ¥ ST aRSdl HH STb 39 TG IS /US ¥ W=fa & fow ur=ar &1 fafy & amn
TG | A v Retd aneff I W 3R X <1 © O SPT ISl hH SHd! 3Tl NIl &
fafr &1 w5 SITeE |

Ife 5l faRy s a1 e W 1 A1 91 ¥ e Aafdd aHH v 9 SRR 2 iR fad afad @
aR@ar Ife Tag & B H & I YHIfhd © A godiead (bl Afdd & WRE IR AT AU TRB A
THT & R R 39 W & o uRyg & |l Aaar 2| &1 uRug &1 fofa sifem ik
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MAHATMA GANDHI CENTRAL UNIVRSITY
(A Central University established by an Act of Parliament)
NOTIFICATION
Motihari, 29" April, 2017

No. 11-1/MGCUB/GA/2016/1187.—It is notified that in exercise of the powers vested in the Executive
Council of the University under Section 28 of the Central Universities Act 2009 and Statute 37 of the University, the
Executive Council of the University has made Ordinance No. 9, 10, 11, 12, 13, 14 & 15 of the University.

In terms of the provisions of Statute 37 of the University, the aforesaid Ordinances reproduced as under, have
come into effect immediately after the approval of the Competent Authority.

ORDINANCE NO: 9

EMOLUMENTS, TERMS & CONDITIONS OF SERVICE, FUNCTIONS AND RESPONSIBILITIES OF THE

REGISTRAR

The Registrar shall be a whole-time salaried officer appointed on the basis of direct recruitment on the
recommendation of a Selection Committee constituted for the purpose for tenure of five years which can
be renewed for a similar term by the Executive Council (after due observance of Selection process) and
shall be placed in the scale of pay as recommended by the University Grants Commission and adopted by
the Executive Council from time to time.

However, the first Registrar shall be appointed by the Visitor and shall hold office for a term of three
years.

Provided that the Registrar shall retire on attaining the age of sixty-two years.

In case the Registrar is appointed on deputation from the Government or any other Organization /
Institution, the terms and conditions of his/her service shall be governed by the Deputation Rules of the
Government of India. Provided that the Registrar appointed on deputation may be repatriated earlier than
the stipulated period by the Executive Council on the recommendation of the Vice-Chancellor.
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3. When the office of the Registrar is vacant or when the Registrar is, by reason of illness, absence or any
other cause, unable to perform the duties of his office, the duties of the office shall be performed by such
person as the Vice-Chancellor may appoint for the purpose.

4. Registrar shall be entitled to an unfurnished residential accommodation for which he/she shall pay the
prescribed license fees, as applicable to the category of the house.

5. The terms and conditions of service of the Registrar shall be such as prescribed for other non-vacation
employees of the University.

6. The Registrar shall have power to take disciplinary Action against such of the employees, excluding
teachers and other academic staff, as may be specified in the order of the Executive Council and to
suspend them pending inquiry, to administer warnings to them or to impose on them the penalty of censure
or the withholding of increment. Provided that:

a) No such penalty shall be imposed unless the person has been given a reasonable opportunity of
showing cause against the Action proposed to be taken in regard to him.

b) An appeal shall lie to the Vice-Chancellor against any order of the Registrar Imposing any of the
penalties specified in sub-clause (a).

c) In a case where the inquiry discloses that a punishment beyond the power of the Registrar is called
for, the Registrar shall, upon the conclusion of the inquiry, make a report to the Vice-Chancellor
along with his recommendations: Provided that an appeal shall lie to the Executive Council against
an order of the Vice-Chancellor imposing any penalty.

7. The Registrar shall be ex officio Secretary of the Executive Council and the Academic Council, but shall
not be a member of either of these authorities and he shall be ex officio Member-Secretary of the Court.

8. It shall be the duty of the Registrar:

a) To be the custodian of the records, the common seal and such other property of the University as
the Executive Council shall commit to his charge;

b) To issue all notices convening meetings of the court, the Executive Council, the Academic Council
and of any Committees appointed by those authorities.

c) To keep the minutes of all the meetings of the Court, the Executive Council, the Academic Council
and of any Committees appointed by those authorities.

d) To conduct the official correspondence of the court, the Executive Council and the Academic
Council;
e) To supply to the visitor, copies of the agenda of the meetings of the authorities of the University as

soon as they are issued and the minutes of such meetings;

f) To represent the University in suits or proceedings by or against the University, sign powers of
attorney and verify pleadings or depute his representative for the purpose; and

g) To perform such other duties as may be specified in the Statutes, the Ordinances or the Regulations
or as may be required from time to time by the Executives Council or the Vice-Chancellor.

sesteskesiesk

ORDINANCE NO: 10
EMOLUMENTS, TERMS & CONDITIONS OF SERVICE OF THE FINANCE OFFICER

1.The Finance Officer shall be a whole-time salaried officer appointed on the basis of direct recruitment on the
recommendations of a Selection committee constituted for the purpose for tenure of five years which can
be renewed for a similar term by the Executive Council (after due observance of Selection process) and
shall be placed in the scale of pay as recommended by the University Grants Commission and adopted by
the Executive Council from time to time.

However, the First Finance Officer shall be appointed by the Visitor and shall hold office for a term of
three years.

2. Provided that the Finance Officer shall retire on attaining the age of sixty-two years.
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10.

11.

When the office of the Finance Officer is vacant or when the Finance Officer is, by reason of illness,
absence or any other cause, unable to perform the duties of his office, the duties of the office shall be
performed by such person as the Vice-Chancellor may appoint for the purpose.

In case the Finance Officer is appointed on deputation from the Government or any other
Organization/Institution, the terms and conditions of his/her service shall be governed by the Deputation
Rules of Government of India. Provided that the Finance Officer appointed on deputation may be
repatriated earlier than the stipulated period by the Executive Council on the recommendation of the Vice-
Chancellor.

The terms and conditions of service of the Finance Officer shall be such as prescribed for other non-
vacation employees of the University.

Finance Officer shall be entitled to an unfurnished residential accommodation for which he/she shall pay
the prescribed license fees as applicable to the category of the house.

The terms and conditions of service, leave, allowances, provident fund and other terminal benefits of the
Finance Officer shall be such as prescribed by the University from time to time for its non-vacation staff.

The Finance Officer shall be ex officio Secretary of the Finance committee, but shall not be its member.
The Finance Officer shall:

a) exercise general supervision over the funds of the University and shall advise it as regards its
financial policy;

b) perform such other financial functions as may be assigned to him by the Executive Council or the
Vice-Chancellor or as may be prescribed by the Statutes or the Ordinances.

Subject to the control of the Executive Council, the Finance Officer shall:

a) hold and manage the property and investments of the University including trust and endowed
property;
b) ensure that the limits fixed by the Executive Council for recurring and nonrecurring expenditure for

a year are not exceeded and that all moneys are expended on the purpose for which they are granted
or allotted.

c) be responsible for the preparation of annual accounts and the budget of the University and for their
presentation to the Executive Council;

d) keep a constant watch on the state of the cash and bank balances and on the state of investments;
e) watch the progress of the collection of revenue and advise on the methods of collection employed;
f) ensure that the registers of buildings, land, furniture and equipment are maintained up-to-date and

that stock-checking is conducted, of equipment and other consumable materials in all offices,
Departments, Centres and Specialized Laboratories;

g) bring to the notice of the Vice-Chancellor unauthorized expenditure and other financial
irregularities and suggest disciplinary action against persons at fault; and

h) call for from any office, Department, Centre, Laboratory, College or Institution maintained by the
University any information or returns that he may consider necessary for the performance of his
duties.

Any receipt given by the Finance Officer or the person or persons duly authorized in this behalf by the
Executive council for any money payable to the University shall be sufficient discharge for payment of
such money.

seskesdok
ORDINANCE NO: 11

EMOLUMENTS, TERMS & CONDITIONS OF SERVICE OF THE CONTROLLER OF
EXAMINATIONS

The Controller of Examinations shall be whole-time salaried officer appointed on the basis of direct
recruitment on the recommendations of a Selection Committee constituted for the purpose for tenure of
five years which can be renewed for a similar term by the Executive Council (after due observance of
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Selection process) and shall be placed in the scale of pay as recommended by the University Grants
Commission and adopted by the Executive Council from time to time.

2. Provided that the Controller of Examinations shall retire on attaining the age of sixty-two years.

3. When the office of the Controller of Examinations is vacant or when the Controller of Examinations is, by
reason of illness, absence or any other cause, unable to perform the duties of his office, the duties of the
office shall be performed by such person as the Vice-Chancellor may appoint for the purpose.

4. In case the Controller of Examinations is appointed on deputation from the Government or any other
Organisation / Institution, the terms and conditions of his/her service shall be governed by the Deputation
Rules of the University. Provided that the Controller of Examinations appointed on deputation may be
repatriated earlier than the stipulated period by the Executive Council on the recommendation of the Vice-
Chancellor.

5. Where an employee of this University or any other Institution / Government and its organizations is
appointed as Controller of Examinations, he / she shall continue to be governed by the same retirement
benefit scheme, (namely general Provident Fund / Contributory Provident Fund / Pension / Gratuity /
Transfer TA) to which he was entitled prior to his appointment as the Controller of Examinations, and till
he / she continues to hold his / her lien on that post.

6. Controller of Examinations shall be entitled to an unfurnished residential accommodation for which he /
she shall pay the prescribed license fees as applicable to the category of the house.

7. The terms and conditions of service of the Controller of Examinations shall be such as prescribed for other
non-vacation employees of the University.

8. Controller of Examinations shall arrange for and superintended the examinations of the University in the
manner prescribed by the relevant Ordinances.

9. Subject to the provision of the Act, Statutes and Ordinance, the Controller of Examinations shall perform
such duties and functions as may be assigned to him from time to time by the Executive Council or Vice-
Chancellor.

sestesesiesk

ORDINANCE NO: 12
EMOLUMENTS, TERMS & CONDITIONS OF SERVICE OF THE LIBRARIAN

1. The Librarian shall be a whole-time salaried officer appointed by the Executive Council on the basis of
direct recruitment on the recommendations of a Selection Committee constituted for the purpose and shall
be placed in the scale of pay as recommended by the University Grants Commission and adopted by the
Executive Council from time to time.

2. Librarian shall be entitled to receive salary and allowances as prescribed by the Central Government and as
adopted by the Executive Council from time to time.

3. The terms and conditions of service of the Librarian shall be such, as prescribed for other non-vacation
employees of the University.

4. In case the Librarian is appointed on deputation from the Government or any other Organisation /
Institution, the terms and conditions of his/her service shall be governed by the Deputation Rules of the
University. Provided that the Librarian appointed on deputation may be repatriate earlier than the
stipulated period by the Executive Council on the recommendation of the Vice-Chancellor.

5. The Librarian shall be entitled to a unfurnished residential accommodation for which he/she shall pay the
prescribed license fees as applicable to the category of the house.

6. The terms and conditions of service of the Librarian shall be such as prescribed for other non-vacation
employees of the University.

7. Librarian shall manage and superintend the Libraries of the University in the manner prescribed by the
relevant Ordinances.

8. Subject to the provision of the Act, Statutes and Ordinances, the Librarian shall exercise such powers and
perform such duties as may be assigned to him / her from time to time by the Executive Council or by the
Vice-Chancellor.

*hhkk
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ORDINANCE NO: 13

TERMS AND CONDITIONS OF SERVICE AND CODE OF CONDUCT FOR
TEACHERS AND OTHER ACADEMIC STAFF

Teachers of the University mean Professors, Associate Professors, Assistant Professors and such other
persons as may be appointed for imparting instruction or conducting researches in the University or in any
College or Institution maintained by the University and are designated as teachers by the Ordinances.

A teacher of the University shall be a whole-time salaried employee of the University and shall devote his
/ her whole-time to the University and does not include honorary, visiting, part-time and ad-hoc teachers.

a) No teacher of the University shall without the permission of the Executive Council engage directly or
indirectly in any trade or business whatsoever or any private tuition or other work to which any
emolument or honorarium is attached.

b) Provided that teachers may be permitted to undertake such assignment as examination work of
Universities or learned bodies or Public Service Commissions or any literary work or publication or
radio / television talk or extension lectures or, any other academic work with the permission of the
Vice-Chancellor.

¢) Provided further that teachers shall be encouraged to actively engage in research, publication,
consultancy and management / executive development programmes as per UGC guidelines and with
prior approval of the University.

Nature of Duties:

3.

The work load of teachers in term of contact hours, presence on the campus and other activities relating to
teaching, research, examination, evaluation, curricular development self-study and reparation for lectures
shall be as per the norms prescribed by the University Grants Commission.

Organization of teaching, teaching of courses of studies assigned and other work related to the effective
teaching such as development, revision of curricula & syllabi, laboratory & field work, tutorials, work
related to examination and evaluation of students, maintenance of discipline in the classroom, general
welfare of students etc. shall be the primary duties of the teachers.

In addition to the teaching of assigned courses of studies, teachers shall be expected to actively engage in
research, publications, patent development, promotion of academic culture etc. in true spirit of the best
intellectual traditions.

Teachers shall be bound by the decision of the department, the Board of Studies, School Board, the
Academic Council and the Executive Council of the University and shall act and work under the general
direction and supervision of the Head of the Department and Dean of the School concerned.

Every teacher shall undertake to take part in such activities of the University and perform such duties in
the University as may be required of him/her in accordance with the letter and spirit of the Act, the
Statutes and Ordinances as made from time to time and as in force.

Every teacher is appointed as a teacher in the University and his/her present placement in a particular
School / Department / Centre is in accordance with the current needs and requirements of the University.
The University reserves the right to establish, abolish, merge, reorganize and rename its Schools /
Departments / Centres as warranted by the changing needs, requirements and circumstances and that the
placement/place of posting of teacher may be changed accordingly at any time in the best interest of the
University.

Probation:

9.

Teachers shall be appointed on probation ordinarily for a period of twelve months, but in no case the total
period of probation shall exceed 24 months. Provided that the condition of probation shall not apply in the
case of teachers appointed by the Executive Council under the provisions of Statute 19.
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Confirmation:

10.

11.

12.

It shall be the duty of the Registrar to place before the Executive Council thecae of Confirmation of a
teacher on probation, not later than forty days before the end of the period of probation.

The Executive Council shall have the power to confirm the teacher or decide not to confirm him, or extend
the period of probation by a maximum of twenty-four months in all. Provided that the decision not to
confirm a teacher shall require a two-third majority of the members of the Executive Council present and
voting.

In case the Executive Council decides not to confirm a teacher, whether before the end of twenty-four
months’ period of his / her probation, or before the end of the extended period of probation, as the case
may be, the teacher shall be informed in writing to that effect, not later than thirty days before the
expiration of that period.

Increment:

13.

Every teacher shall be entitled to increment in his/her scale of pay, as per rules, unless the same has been
withheld or deferred or postponed by a resolution of the Executive Council. Provided that a teacher whose
increment is proposed to be withheld / deferred / postponed shall be given due opportunity to make his/her
written representation.

Promotion through career advancement:

14.

The promotion through career advancement of Assistant Professors / Associate Professors / Professor in
the university shall be governed by the Norms / Regulations prescribed by the University Grants
Commission in vogue and as amended from time to time.

Age of retirement:

15.

Subject to the provision of Statute 25, every teacher confirmed in the service of the University, shall
continue in such service until he / she attains the age of superannuation as prescribed by the UGC / Govt.
of India from time to time.

a) Provided that if the date of Superannuation of a teacher falls at any time during the Academic Session,
the Executive Council, may on the recommendation of the Vice-Chancellor re-employ the teacher for
any period up to the end of the academic session, with a view not to disturb the teaching work of the
Department / Centre.

b) Provided further that in special cases, a teacher on his/her attaining the age of superannuation, may be
re-employed on a contract in keeping with the regulations in this behalf as issued by the UGC from
time to time.

Professional Code of Conduct:

16.

17.

Every teacher shall be bound by the Act, the Statutes, the Ordinances, the Rules & Regulations and Code
of Conduct as formulated by the University from time to time.

a) Provided that no change in the terms and conditions of service of a teacher shall be made after his/her
appointment in regard to designation, scale of pay, increment, provident fund, retirement benefits,
age of retirement, probation, confirmation, leave; leave salary and removal from service so as to
adversely affect him.

Every teacher of the University shall abide by the Code of Conduct framed by the University from time to
time. As a matter of general rules, the following lapses would amount to and constitute misconduct on the
part of a University teacher:

a) Refusal, words or actions, to teach courses of studies, supervise research and/or other administrative
and co-curricular activities assigned to him/her by the Department, the Board of Studies, the Dean of
the School, the School Board and the Vice-Chancellor.
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b) Lapses or negligence or carelessness in performing or carrying out the responsibilities as defined or as
assigned to him/her from time to time by the university.

c) Refusal to carry out the decisions of the university authorities, academic bodies and/or functionaries of
the University.
d) Non-adherence to the highest standards of personal and professional ethics and/or indulging in

plagiarism of any kind and sort, within the legal meaning, interpretation and expression of the term.

e) direct and tacit involvement in activities leading to:

i) disturbance of peace and harmonious community life on the campus including involvement
and abetment in inciting students, staff and outsiders against other students, colleagues,
administration and campus.

ii)  spread of communal feeling, hatred, campus violence including making derogatory remarks on
caste, creed, colour, religion, race or gender.

iii)  in any activities, actions and deed adversely affecting or impinging upon the interest of the
university.

f) Nothing contained in these ordinances shall, however, interfere with the right of a teacher to express
his/her views and difference of opinion on matters of principles in public forum, seminars,
conferences, workshops and/or in his speech and writing.

Resignation:

18. A teacher may, at any time, terminate his/her contract by giving the University three months’ notice in
writing or on payment to the University of three months' salary in lieu thereof.

19.  The notice period shall be one month in case of probationers, contractual, temporary and ad-hoc teachers
or salary in lieu thereof.

20.  Provided that the Executive Council may waive the requirement of notice at its discretion.

Written Contract:

21.  As mandated under Section 33(1) of the Central Universities Act 2009, every teacher of the University
shall be required to enter into a Written Contract with the University in the form as prescribed in Annexure
- I of this Ordinance and as amended from time to time.

Teaching Days, Work Load and Leave Rules:

22.  The rules and conditions governing number of teaching days, work load and leave rules shall be as
prescribed by the UGC from time to time.

Fixation of Pay of Re-employed pensioners:

23.  As per the Government of India Rules issued from time to time.

Seniority of Teaching Staff:

24. It shall be the duty of the Registrar to prepare and maintain in respect of each category of employees to
whom the provisions of this Ordinance apply, a complete and up to date seniority list in accordance with

the provisions of this Ordinance.

25.  Seniority of teachers shall be determined in accordance with the UGC norms. However, while determining
the seniority of teachers the following principles shall be observed:

a) Seniority in each grade shall be determined in accordance with the length of continuous service from
the date of appointment of the person in his/her grade.

b) If a teacher of the University is selected by a duly Selection Committee for an appointment to a post in
the same grade in another Department / Centre / School of the University, his/her seniority in the
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University will be reckoned from the date of his/her original appointment to the post in the same
grade in the University.

¢) In case two or more teachers are recommended for appointment by the same selection committee held
on the same date, the Selection Committee shall have powers to specify their seniority with due
regards to the merit of the selected candidates and that the same shall be used for the purpose of
determining seniority in service.

d) Seniority of the teachers appointed / promoted under the Career Advancement Scheme shall be
determined in accordance with the UGC guidelines / regulations / norms in this regard. If a teacher is
promoted to the next higher grade / post under the Career Advancement Scheme, his/her seniority in
the higher grade / post shall be reckoned from the date of eligibility for promotion to the next grade /
post. However, if a candidate is denied promotion, his/her seniority shall be reckoned from the date
of the next eligibility.

e) If two or more persons have equal length of continuous service in a particular grade or post or the
relative seniority of any person(s) is otherwise in doubt or in question, the Registrar may, on his own
motion or at the request of any person, submit the matter to the Executive Council whose decision
thereon shall be final.

f) Seniority among the Deans of Schools, Heads of the Departments, Directors of the Centres of studies
and Principals of the Colleges maintained by the University shall be determined with effect from the
date of their appointment to such position.

Temporary Appointment of Teachers:

26.

Temporary appointment of teachers shall be restricted to appointment against vacancies caused due to
leave by teachers and shall be governed by the following rules:

a) Vacancies caused due to leave of Professors / Associate Professors /Assistant Professors will be filled
in the cadre of Assistant Professor.

b) Temporary vacancies shall be filled on the advice of the Selection Committees in accordance with the
procedure prescribed as per Clause 18 (6).

¢) A temporary appointment so made shall be continued for the period of leave granted to a permanent
incumbent. However, the temporary appointee cannot without any further express recommendations
of a Selection Committee be continued after the exhaustion of his/her temporary tenure or be adjusted
against any other Vacancy / vacancies.

d) A temporary teacher, who has been detained for official work during the Vacation shall be entitled to
an ex-gratia payment equivalent to the emoluments he/she would have received had his/her
appointment continued till the end of the vacation, provided that the teacher has worked in the
University for a minimum period of 180 days during that academic year and has held that
appointment on the last day of that academic year. Provided further that such teacher must not hold
any appointment elsewhere for remuneration during the period of that vacation.

e) The temporary appointment so held shall not confer any rights on the teacher(s), so appointed to
seniority, regularization absorption or preference in future appointment in the University.

Re-employment of Teachers:

27.

The Executive Council may, in the interest of the University, re-employ a distinguished superannuated
University teacher, who has contributed substantially to the field of knowledge and learning in accordance
with the following procedure:

a) A University teacher retiring on superannuation shall intimate his/her willingness for re-employment to
the Vice-Chancellor at least six months before the date of his/her superannuation through proper
channel.

b) The Head of the Department/Institution and the Dean concerned shall forward the same to the Vice-
Chancellor with their express recommendations.
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¢) In the case of the Head of the Department seeking re-employment, the Dean of the School shall
forward his/her application with remarks to the Vice-Chancellor.

d) If the Dean of the School is himself/herself seeking re-employment, he/she shall submit his/her
application to the Vice-Chancellor directly.

e) The application for re-employment shall be supported by the following documents:

1) Complete bio-data of the retiring teacher with special emphasis on the academic and other
achievements made during the last five years. The bio-data shall include details regarding
teaching and research experience, publications, attendance / presentations at conferences,
workshops, seminars, symposia etc.

i)  Medical certificate of fitness from the recognized Health Centres / Hospitals. (The University
reserves the right to get it verified by the University Medical Officer).

f) On receipt of the application / proposal and complete bio-data from the University teacher willing to
work on re-employment, the Vice-Chancellor shall, in consultation with the Head of the Department
or with any other expert in the field / subject of the applicant teacher, form his/her opinion and views
about the re-employment of such a teacher and place the same in the form of a proposal before the
Executive Council for consideration.

g) No teacher can claim re-employment as a matter of right.

h) The re-employment of a University teacher would be subject to the over-all age limit as prescribed by
the UGC for Central Universities beyond which there would be no provision for extension.

i) The re-employment shall be treated as a fresh temporary appointment.

j)  The Executive Council at its discretion may terminate the services of a re-employed University teacher
by giving him/her one month’s notice in writing.

k) A re-employed University teacher shall not be eligible for appointment as Head of the Department or
Dean of a School nor can be a member of an authority of the University nor shall be given any other
administrative responsibility.

1) The salary and other benefits admissible to a University teacher shall be in accordance with the Rules
prescribed by the University from time to time.

ANNEXURE - 1
FORM OF WRITTEN CONTRACT TO BE SIGNED BY TEACHER AND MEMBER OF THE
ACADEMIC STAFF
(Under Clause 22(3) of the Central Universities Act 2009)
WRITTEN CONTRACT OF APPOINTMENT

Every teacher and member of the academic staff of the University shall be appointed on a written contract, the
form of which is hereby prescribed and appended to this ordinance.

TO BE TYPED ON "10/- NON-JUDICIAL STAMP PAPER & SUBMIT ONE ORIGINAL AND TWO COPIES

THEREOF.
SERVICE CONTRACT
ARTICLES OF AGREEMENT EXECUTED on the day of
the year Two Thousand Year of the Republic of India between
S/0/D/O/W/O aged years, residing
at of the first part (hereinafter called ‘the party of the first part’) and the

Mahatma Gandhi Central University of the second part.

WHEREAS the Clause 22(1) (hereinafter referred in as “the University”) have engaged the party of the first part
as (Designation) in the School of .........cc.cccociiiiiininene and the party of the
first part has agreed to serve the University on the terms and conditions hereinafter contained; Now these present
witness and the parties here to respectively agree as follows:
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1.

10.

11.

The party of the first part shall submit to the orders of the University and of the authorities under whom he
may from time to time, be placed by the University and shall remain in the service commencing from the
date of joining duty (Date) subject to the terms and conditions herein contained.

The party of the first part shall devote his/her whole time and attention efficiently and diligently to his/her
duties and at all-time obey the rules including the University Servants Conduct Rules prescribed for the
time being for the regulations of the branch of the University to which he may be attached and shall
whenever required to perform such duties as may be assigned to him/her from time to time.

The party of the first part shall be of the Teacher’s/Officer’s rank and his / her status shall be that of
(designation) in the School of (School) and
presently placed in the.........cccoceeriieneennen. (Department/Centre/Office).

The party of the first part understands and agrees that his/her present placement in a particular School/
Department/Centre is in accordance with the current needs and requirements of the University and that the
University reserves the right to establish, abolish, merge, reorganize and rename its schools, departments
and centres as changing needs, requirements and circumstances may warrant and that the party of the first
part shall willingly accept and have no objection to any change in his/her placement to any School/
Department/Centre of the University.

The party of the first part shall, from the date of coming into force of these, be granted
Rs. (Basic Pay including the grade pay of Rs. )
in the pay scale of Rs. . He/She shall also be eligible for the usual
allowance admissible under the rules of the University/Govt. of India in force.

The party of the first shall, during the period of his/her agreement earns leave according to the rules
applicable to him/her.

If the party of the first part is required to travel in the interest of the University Service; he/she shall be
entitled to travelling allowance on the scale applicable to the Officers of his/her/her equal rank in the
University.

His/her agreement may be terminated at any time within the said period of the age of superannuation / by
either party, by giving three months’ notice in writing to the other. Provided always that either party may
in lieu of the notice, give to the other party a sum equal to the salary of the period which may fall short of
three months.

The party of the first part shall be eligible to the benefit of the University Provident Fund/Pension/New
Pension Scheme according to the rules applicable.

No application of the party of the first part for employment in other institution shall be forwarded during
his/her probation period.

In regard to any matter in respect of which no provision has been made in this agreement, the provision of
the rules made or deemed to have been made under Article 309 B & 313 of the Constitution of India, the
provisions of any Act or Rule made by the University in regard to the employees borne in the category of
the Teacher/Officer in the University service shall apply to the extent to which they are applicable to the
service of the party of the first part under this agreement and the decision of the University as their
applicability shall be final

IN WITNESS WHEREOF the party of the first part and the (Name)
Registrar acting for and on behalf of and by the order and direction of the Executive Council, have hereunto set
their hands in the year of the REPUBLIC OF INDIA.

SIGNED BY THE PARTY OF THE FIRST PART:

IN THE PRESENCE OF:

Witness: 1)

Witness: 2)

wkkkk
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ORDINANCE NO: 14
LEAVE RULES FOR THE TEACHING STAFF

1.General Rules Relating to Leave:

a) No teacher can claim leave as a matter of right and when the exigencies or service so demand, leave of
any description may be refused or revoked by the leave sanctioning authority.

b) In case a teacher is recalled to duty before the expiry of his leave, such recall to duty shall be treated as
binding and compulsory in all cases.

c) Except as otherwise provided in these rules, leave shall be earned by period spent on duty only.

d) No teacher shall avail leave of any kind, except in case of emergency or for reasons beyond his/her
control, unless the leave has been sanctioned by the competent authority. Provided further that
application for leave must reach the competent authority in advance giving sufficient time to grant or
deny the leave.

e) As a general rule, such long leave as Study Leave, Sabbatical Leave, Extra Ordinary Leave can be
availed from the commencement of the academic session and no teacher would be permitted to
proceed on long leave while the academic session is in progress and continuing.

2.The Leave Rules, as laid down by the University Grants Commission, and as amended from time to time,
will be followed for the University Teachers.

3.Commencement and Termination of Leave:

a) Leave ordinarily begins from the date on which leave as such is actually availed of and ends on the day
preceding on which duty is resumed.

b) Weekly holidays or other public holidays (except vacations) may be prefixed as well as suffixed to
leave.

c) Teachers are normally expected to be present on the last day of the academic session and on the
opening day of the session after a vacation. However, in exceptional or special circumstances,
combination of vacations at one end might be allowed by the Vice-Chancellor to any kind of leave
except casual leave.

4 Return to Duty on Expiry of Leave:

a) Except with the permission of the authority which granted the leave, no person on leave may return to
duty before the expiry of the period of leave granted to him.

5.Combination of Leave:

a) Except as otherwise provided in these rules, any kind of leave under these rules may be granted in
combination with or in continuation of any other kind of leave.

6.Grant of Leave Beyond the Date of Retirement and on Resignation:

a) No leave shall be granted beyond the date on which a teacher must retire, provided that a teacher may
be paid each equivalent of leave salary in respect of the period of earned leave at his credit at the time
of retirement on superannuating subject to the following conditions:

i) The payment of cash equivalent of leave salary for earned leave shall be limited to 300 days.

i)  Inrespect of a teacher who retires on attaining the normal age prescribed for retirement under
the terms and conditions governing his service, the authority competent to grant leave shall
suo-motu issue an order granting cash equivalent of leave salary for earned leave, if any, at the
credit of the teacher on the date of his retirement subject to a maximum of 300 days.
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iii)  The cash payment will be equal to leave salary as admissible for earned leave and dearness
allowance admissible on that leave salary at the rates in force on the date of retirement. No
city compensatory allowance and/or rent allowance shall be payable.

iv)  The cash payment for unutilized earned leave shall equivalent to the pay admissible on the
date of superannuation plus dearness allowance for the number of unutilized earned leave at
the date of superannuation subject to maximum of 300 days.

v) A teacher who is re-employed after retirement may, on termination of his re- employment, be
granted suo-moto by the authority competent to grant leave, cash equivalent in respect of
earned leave at his credit on the date of termination of re-employment; subject to a maximum
of 300 days, including the period for which encashment was allowed at the time of retirement.

vi) A teacher can also avail of, as leave preparatory to retirement, a part of earned leave at his
credit. In that case, he will be allowed benefits of this rule for the earned leave that remains at
credit on the date of retirement in accordance with the terms and conditions stipulated in this
rule.

vii) A teacher already on leave preparatory to retirement who has been allowed to return to duty
shall also be entitled to benefit under this rule on the date of retirement.

viii) The authority competent to grant leave may withhold whole or part of cash equivalent of
earned leave in the case of a teacher who retires from service on attaining the age of
superannuation while under suspension or while disciplinary or criminal proceedings are
pending against him, if in the view of such authority there is a possibility of some money
becoming recoverable from him on conclusion of the proceedings against him. On conclusion
of the proceedings, he will become eligible to the amount so withheld after adjustment of
University's dues, if any.

7.Conversion of one kind of Leave into another Kkind:

a) At the request of the teacher, the sanctioning authority may convert any kind of leave retrospectively
into leave of a different kind which was due and admissible to him at the time the leave was granted,
but the teacher cannot claim such conversion as a matter of right.

b) The conversion of one kind of leave into another shall be subject to adjustment of leave salary on the
basis of leave finally granted to the teacher, that is to say, any amount paid to him in excess shall be
recovered or any arrears due to him shall be paid.

c) Extra Ordinary Leave granted on medical certificate or otherwise may be converted retrospectively
into leave not due subject to the provisions of Rule 9 (Leave not due).

8.Rejoining of Duty on return from Leave on Medical Grounds:

a) A teacher who has been granted leave on medical certificate will be required to produce a medical
certificate of fitness before resuming duties in such manner and from such persons as may be
prescribed.

b) The authority competent to grant leave may in its discretion, waive the production of a medical
certificate in case of an application for leave for a period not exceeding 3 days at a time on medical
ground. Such leave shall not however, be treated as a leave on medical certificate and shall be debited
against leave other than leave on medical grounds.

9.Increment during Leave:

a) If the increment falls during leave other than casual leave or special causal leave, the effect of increase
of pay will be given from the date the employee resumes duty without prejudice to the normal date of
his increment.

b) No permanent employee shall be granted leave of any kind for a continuous period exceeding three
years.

¢) When an employee does not resume duty after availing leave for continuous period of three years, or
whether an employee after the expiry of his leave remains absent from duty, otherwise than on
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foreign service or on account of suspension, for any period which together with the period of leave
granted to him exceeds three years his lien shall, unless the Executive Council in view of the
exceptional circumstances of the case otherwise determines, be deemed to have terminated and he
shall cease to be in the University service.

10. Absence after Expiry of Leave:

a) Unless the authority competent to grant leave extends the leave, a University employee who remains
absent after the end of leave is entitled to no leave salary for the period of such absence and period
shall be debited against his leave account as though it were half pay leave, to the extent such leave is
due, the period in excess of such leave due being Treated as extra-ordinary leave.

b) The leave account except casual and compensatory leave shall be maintained for each teacher in the
Office of the Registrar.

c¢) The order sanctioning earned leave half pay leave to a teacher shall thereafter indicate the balance of
such leave at his credit.

11. Leave Salary:

a) Except as provided in these rules, a teacher on earned leave is entitled to leave salary equivalent to the
pay drawn immediately before proceeding on leave.

b) Teacher on half pay leave or leave not due is entitled to leave salary' equal to half the amount specified
in sub-rule(l).

c) A teacher on commuted leave is entitled to leave salary equal to the amount admissible under sub-
rule(l).

d) A teacher on extra ordinary leave is not entitled to any leave salary.

e) A teacher who is granted leave beyond the date of retirement or quitting of service, as the case may be,
shall be entitled during such leave, to leave salary as admissible under the rules in lump sum for the
entire period of such leave as one time settlement, reduced by the amount of pension and pension
equivalent of other retirement benefits.

f)  Where such teacher is re-employed during such leave, the leave salary shall be restricted to the amount
of leave admissible while on half pay leave and further reduced by the amount of pension and
pension equivalent of other retirement benefits. Provided that it shall be open to the teacher not to
avail himself of the leave but to avail of full pension

12. Advance of Leave Salary:

a) The advance in lieu of leave salary admissible to a teacher proceeding on leave of not less than thirty
days shall include allowances as well subject to deduction on account of income tax, provident fund,
house rent recovery of advance etc.

b) In case a teacher who dies in harness, the cash equivalent of the leave salary that the deceased
employee would have got, had he gone on earned leave, but for the death, due and admissible, on the
date immediately following the date of death, subject to a maximum of leave salary for 300 days,
shall be paid to his family. Further, such cash equivalent shall not be subject to reduction on account
of pension equivalent of death-cum- retirement, gratuity.

c) Half Pay Leave up to a maximum of 180 days shall be allowed to be commuted during the entire
service where such leave is utilized for an approved course of study i.e. a course which is certified to
be in the public interest by the leave sanctioning authority.

13. Teacher appointed on Probation:

a) A teacher, appointed as a probationer against a substantive vacancy and with definite terms of
probation, shall during the period of probation be granted leave which would be admissible to him if
he held his post substantively otherwise than on probation.

b) If for any reason it is proposed to terminate the services of a probationer, any leave granted to him
should not extend beyond the date on which the probationary period expires or any earlier date on
which his services are terminated by the orders of the Executive Council.
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¢) On the other hand, a teacher appointed 'on probation' to a post, not substantively vacant to assess his
suitability to the post shall until he is substantively confirmed, be Treated as a temporary teacher for
purposes of grant of leave.

d) If a person in the permanent service of the University is appointed on deputation to a higher post he
shall not, during probation, be deprived of the benefit of leave rules applicable to his permanent post.

14. Temporary Teacher:

a) The teachers appointed on temporary basis in the University are entitled to the same privileges of leave
and annual increments as are given to permanent teachers.

ANNEXURE -1

OFFICE OF THE REGISTRAR
MAHATMA GANDHI CENTRAL UNIVERSITY
MOTIHARI, DISTRICT — EAST CHAMPARAN, BIHAR

FORM OF BOND FOR STUDY LEAVE

Form of bond to be executed by the employees of the MAHATMA GANDHI CENTRAL UNIVERSITY,
MOTIHARI, DISTRICT — EAST CHAMPARAN, BIHAR on a Non-judicial stamp paper of the value of Rs.10/-
(According to the Stamp Act, if the value of the Bond is Rs.1000/- then the stamp would be Rs.10/- only but if it
exceeds, than a stamp of Rs.5/- per Rs.500/- in excess of Rs.1000/-).
THIS BOND is executed on the day of two thousand by Shri/Smt./Km.
S/0, D/O, W/O (hereinafter called ‘the
employee’) in favour of the MAHATMA GANDHI CENTRAL UNIVERSITY, being a Central University under
an Act of Parliament (hereinafter called ‘the UNIVERSITY’). Whereas the UNIVERSITY upon an application
made by the Employee has granted to the Employee Study Leave for a period of from
to for the purpose of in
pursuance of Resolution No passed by the Executive Council of the UNIVERSITY in its
meeting held on And whereas the Employee has agreed to accept the said leave on the terms,
and conditions laid down by the UNIVERSITY under ........c.ccocceee. , as applicable NOW IT IS HEREBY
COVENANTED BY THE EMPLOYEE as follows:-

1. That the Employee availing himself/herself of Study Leave undertake that he/she shall serve the
UNIVERSITY for a continuous period of at least three years to be calculated from the date of his/her
resuming duty after expiry of the Study Leave.

2. That the employee binds himself/herself under this Bond for the due fulfilment of the conditions and give
security of Immovable property to the satisfaction of the Finance Officer, or a fidelity bond of an insurance
company or a guarantee of a scheduled Bank or furnish a security of two permanent teachers for the
amount which shall become refundable to the University, in case of non-joining of the said employee or
fails to satisfy the other imposed conditions, in facts or in law.

3. That if the Employee, who is granted Study Leave on full, half or no pay, either fails to complete his
studies within the period of Study Leave or with a maximum period of 5 years or fails to rejoin the service
of the MGCU on the expiry of his/her Study Leave or fails to complete the prescribed period of service
after rejoining the service which he/she has covenanted to perform as Clause 1 or he/she is dismissed or
removed from the service by the University within the said period, then the said employee hereby binds
himself/herself, his/her heirs, executors, representatives or assigns to pay back to the University, the
amount of leave salary and allowances and other expenses incurred on him/her or paid to him/her behalf to
others in connection with his/her course of study or research pursuit, together with the interest or such
proportion thereof as the Executive Council may fix in its discretion, from time to time.

4. Should the Employee be refused extension applied for and he/she does not rejoin duty on the expiry of
his/her Study Leave originally sanctioned, he/she will be deemed to have failed to rejoin the service of the
MGCU on the expiry of his/her Study Leave for the purpose of recovery of the amount payable to the
University under this Bond.

In witness thereof the Employees puts his/her signature to this Bond on the day aforesaid.

EMPLOYEE
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Name:

S/o, D/o, W/o
RO

In the presence of the Officer of the MGCU
In the presence of:

REGISTRAR
Mahatma Gandhi Central University
(Stamp)
Witnesses:
1. Name :
S/o, D/o, W/o
R/o
2. Name:
S/o, D/o, W/o
R/o
ANNEXURE - II
FORM OF SURETY BOND
KNOW ALL MEN BY THESE PRESENTS THAT I, S/0, D/O, W/O
, permanently resident of , presently resident
of , employed as with in the present
scale of (hereinafter called the ‘Surety’) am held and firmly bound up to the MAHATMA

GANDHI CENTRAL UNIVERSITY, a Central University ESTABLISHED UNDER THE CENTRAL
UNIVERSITIES (AMENDMENT) ACT 2014 acting through its Registrar in the sum of an amount calculated by
the Registrar with interest as specified and all costs incurred, legal or otherwise, as also all expenses incurred by
or occasioned by the MAHATMA GANDHI CENTRAL UNIVERSITY AND I hereby voluntarily and truly
bind myself, my heirs, executors, administrators and representatives firmly by these Presents putting my hand
herein below on this the day of , 20

WHEREAS the MAHATMA GANDHI CENTRAL UNIVERSITY has agreed to grant/accord to

S/O0 R/O employed
as (hereinafter called the Teacher of University/Employee of the University) at his/her own
request Study Leave as per Ordinance of the CENTRAL UNIVERSITIES ACT 20__ vide an
office order bearing no. dated issued by .

AND WHEREAS the said Teacher of the University has undertaken vide a Bond duly executed by him/her on
, binding himself/herself for the due fulfilment of the conditions incorporated in Ordinance
of the University.

AND WHEREAS in consideration of the MAHATMA GANDHI CENTRAL UNIVERSITY having agreed to
grant / accord the Study Leave to the Teacher/Employee of the University, the Surety herein has consented /
agreed to execute this Bond with such conditions as are written hereunder:-

The Surety herein shall stand discharged from the obligations of this Bond if the Teacher/Employee of the
MAHATMA GANDHI CENTRAL UNIVERSITY pays all such sums (inclusive of costs, clerkages, and
expenses (legal or otherwise) as calculated by the Registrar of MAHATMA GANDHI CENTRAL UNIVERSITY
or any other Officer authorized on his behalf for any default commissioned by the said Teacher/Employee of the
University in violation of the terms and conditions of the Bond executed by him/her on or non-
fulfillment of the requirements of Ordinance

BUT SO NEVERTHELESS that if the said Teacher / Employee of the University shall die or become insolvent or
any time ceases to be in the service of the MAHATMA GANDHI CENTRAL UNIVERSITY or for any reason
whatsoever, the whole or part of the Liability (as the case may be) imposed upon him/her by the University shall
remain unpaid/unsatisfied, the same shall become immediately payable and due to the MAHATMA GANDHI
CENTRAL UNIVERSITY by the Surety herein in one installment by virtue of this Bond. The obligation
undertaken by the Surety herein shall not be discharged or in any way affected by an extension of the Study Leave
granted to the said Teacher / Employee of the University whether with or without the knowledge of the Surety
herein.
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Signed by the Surety on this the day of ,20

( )

Signature of Surety

Designation & Seal
In the present of:

1.

2.

(Name and Designation of the Witnesses)

ANNEXURE - III

FORM OF SURETY BOND
KNOW ALL MEN BY THESE PRESENTS THAT 1, son of
permanently resident of House No. , street name and No.
, employed / self-employed as , having Permanent
Account No. with the Income Tax Authorities ( hereinafter called the ‘Surety’) am held and firmly

bound up to the Central Universities Act, 2009 action through its Registrar in the sum of an amount calculated by
the Registrar with interest as specified and all costs incurred, legal or otherwise, as also all expenses incurred by
or occasioned by the Mahatma Gandhi Central University AND I hereby voluntarily and truly bind myself, my
heirs, executors, administrators and representatives firmly by these Presents putting my hand herein below on this
the day of ,20

WHEREAS the Mahatma Gandhi Central University has agreed to grant/accord to ,
S/o , resident of , employed as
(hereinafter called the Teacher of the University/Employee of the University) at
his/her own request Study Leave as per Ordinance No. 14 of the Mahatma Gandhi Central University vide an
office order bearing no. dated issued by

And WHEREAS the said Teacher of the University has undertaken vide a bond duly executed by him/her on
, binding himself/herself for the due fulfillment of the conditions incorporated in Ordinance No. 13

of the University.

AND WHEREAS I am the true and lawful owner of immoveable property/properties the details of which are laid

out herein below:

S. DESCRIPTION OF THE SITUATED AREAS ESTIMATED
NO PROPERTY AT VALUATION

(True copies of the relevant documents of the said properties are annexed herewith for the perusal and
satisfaction of the Finance Officer, MGCU)

AND WHEREAS in consideration of the Mahatma Gandhi Central University having agreed to grant/accord the
Study Leave to the Teacher/Employee of the University, the Surety herein has consented/agreed to execute this
Bond with such conditions as are written hereunder:-

(6] The Surety Herein shall stand discharged from the obligations of this Bond if the Teacher/Employees of
the Mahatma Gandhi Central University pays all such sums (inclusive of costs, clerkages, and expenses
(legal or otherwise) as calculated by the Registrar of Mahatma Gandhi Central University or any other
officer authorized on his behalf for any default commissioned by the said Teacher/Employee of the
University in violation of the terms and conditions of the Bond executed by him/her on or
non-fulfillment of the requirements of Ordinance
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(i1) BUT SO NEVERTHELESS that if the said Teacher / Employees of the University shall die or become
insolvent or any time ceases to be in the service of the Mahatma Gandhi Central University or for any
reason whatsoever, the whole or part of the liability (as the case may be) imposed upon him/her by the
University shall remain unpaid/unsatisfied, the same shall become immediately payable and due to the
Mahatma Gandhi Central University by the Surety herein in one installment by virtue of this Bond.

(iii) The obligation undertaken by the Surety herein shall not be discharged or in any way affected by an
extension of the Study Leave granted to the said Teacher / Employee of the University whether with or

without the knowledge of the Surety herein.

Signed by the Surety on this the day of 20___

( )
Signature of Surety
Designation & Seal

IN THE PRESENCE OF:

(Name and Designation of the Witness)

(Affidavit of the Surety)
AFFIDAVIT

I, son of , resident of , do hereby
solemnly affirm and declare as under:

That I am the true and lawful owner of the following immoveable property / properties:

S. DESCRIPTION OF THE SITUATED AREAS ESTIMATED
NO PROPERTY AT VALUATION

1

2

3

I affirm on oath that the said properties have not been sold, transferred, or assigned in favour of anyone
whomsoever and command a good marketable title.

That I have stood surety binding myself to Mahatma Gandhi Central University vide a Surety Bond dated
and I affirm that I shall not in any way transfer / assign or part with the said properties till
my Surety is duly discharged by the said University.

(DEPONENT)
VERIFICATION:
Verified at Motihari on this the day of , 20___ that the contents of my above Affidavit are
true and correct, no part thereof is false and nothing material has been concealed there from.

(DEPONENT)

*hhkk

ORDINANCE NO: 15
PROCEDURE/NORMS TO BE FOLLOWED BY THE SELECTION COMMITTEE FOR
APPOINTMENT TO THE POSTS OF PROFESSOR, ASSOCIATE PROFESSOR, ASSISTANT
PROFESSOR AND OTHER ACADEMIC STAFF

1. In order to attract the most talented candidates, the University shall have the policy of rolling
advertisements whereby eligible candidates can submit their applications for different faculty positions
throughout the year, and all applications received at least 30 days' before the meeting of the Screening
Committee shall be considered for being called for the interview.
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10.

11.

12.

13.

14.

In order to provide equal opportunity to all, the University will also advertise all vacancies on all-India
basis in leading national dailies and Employment News giving at least 30 days' time to all eligible
candidates to apply.

The prescribed application forms for various positions shall be available at request, for a nominal price, as
prescribed by the Executive Council of the University from time to time. However, the prescribed
application forms may be downloaded from the university website free of cost.

Applicants shall be required to pay a nominal application processing fees, as prescribed by the Executive
Council of the University from time to time, in the manner prescribed in the advertisement notification.
The applicants belonging to the SC/ST/Physically Handicapped category shall, however, be exempted
from the payment of application fees.

Applicants already in the service/employment shall be required to apply through Proper Channel. They
may, however, submit an advance copy of their application. However, the duly forwarded application form
along with the No Objection Certificate (NOC) and Verification of the Employer must, however, reach the
University at least ten days prior to the date of interview, failing which the applicant may not be called for
Interview.

Applicants shall be required to attach self-attested copies of all the relevant documents in support of their
educational qualifications, work experience, research and publications, which they shall be required to
produce in original for verification at the time of interview.

The terms and conditions with regard to the minimum qualifications and other terms and conditions shall
be as prescribed by the UGC from time to time. In addition to the above, the Vice-Chancellor may
prescribe, in consultation with the concerned Dean and Head of the Department, to the Academic Council
such specification or any other condition as required for the post to be filled up.

The fact that a candidate possesses the minimum prescribed qualification and experience, shall not
necessarily entitle him/her to be called for interview and that the University shall have the right to restrict
the number of candidates to be called for interview by holding Written Screening Examination; based on
the recommendations of the Screening Committee constituted as per the Regulations for this purpose, to a
reasonable number on the basis of qualifications and experience higher than the minimum prescribed or by
any other condition that it may deem fit.

No TA/DA and/or local conveyance shall be paid by the University to the candidates called for interview.
Outstation candidates belonging to SC/ST categories called for interview shall, however, be paid
equivalent to the return single second class railway fare towards their travel expenses on production of
Tickets as a proof of their travel.

Canvassing in any form either by the candidates himself/herself or by any one on behalf of the candidate
will disqualify the candidate.

Appointments to the post of Professors, Associate Professors and Assistant Professors and other Academic
Staff shall be made on all India bases on the recommendations of the duly constituted Selection Committee
as per Statute 18(2).

The Selection Committee shall follow the procedure laid down by the UGC from time to time and that the
rules and procedures prescribed by the Government of India in respect of the reserved categories as
provided in Section 7 of the Central Universities Act 2009, as amended up to date, shall be strictly adhered
to.

Meeting of the Selection Committee shall be fixed after prior consultation with, and subject to the
convenience of Visitor’s nominee and of the experts nominated by the Executive Council and that the
President-Convener shall issue, to each member a Notice, not less than ten days before the meeting, stating
the time and venue of the meeting.

The President-Convener shall have the power to lay-down the procedure in respect of any matter not
mentioned in the Act/Statute/Ordinance. The President-Convener shall be entitled to vote at the Selection
Committee meeting and shall have a casting vote in the case of a tie.
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15.

16.

17.

18.

19.

20.

21.

22.

23.

24.

The Selection Committee, after considering a candidate for the post of Professor or Associate Professor,
may, if it is of the opinion that he or she will be suitable choice for the next lower post, can make such
recommendation.

The Selection Committee shall have no power to recommend candidates for appointment with condition(s)
attached to the occurrence of the future events.

The recommendations of the Selection Committee shall be submitted to the Executive Council and orders
of appointment shall be issued after the approval of the Executive Council in accordance with Statute
12(2)(ii).

In case two or more persons are selected on the same date and by the same selection committee, the
selection committee shall have the right to specify the seniority in order of merit of the selected candidates
for the purpose of determining seniority in service.

The statutory provision relating to the relaxation in age, minimum qualification, experience etc. as
prescribed in case of the candidates belonging to SC/ST/OBC/PH categories shall be adhered to.

If any candidate is recommended by the Selection Committee for appointment in relaxation of any of the
prescribed conditions relating to qualifications, age, experience etc., the reasons justifying the same shall
have to be duly recorded in the proceedings of the Selection Committee.

While recommending advance/additional increment(s) to a selected candidate, the Selection Committee
shall abide by the rules relating to the additional/advance increment as specified by the UGC regulations.
Further, when the Selection Committee considers it fit to recommend a higher initial pay or advance
increments to be offered to a selected candidate, the reasons justifying the same has to be duly recorded in
the proceedings of the Selection Committee.

The Selection Committee’s recommendations, when approved by the Executive Council, shall remain
valid for a period of one year from the date of such approval.

Notwithstanding the provisions contained in these ordinances, it would be open to the Executive Council
to offer appointment to suitable persons who may not have applied in accordance with Statute 19(1).

In cases of any disputes any suites or legal proceedings against the University, the jurisdiction shall be
restricted to the Courts in Motihari, District — East Champaran, which is the Headquarter of the University.

[F. No. ADVT.-3/4/Exty./48/17]
Prof. (Dr) ASUTOSH PRADHAN, OSD (Administration)
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